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The Registrar General,
National Green Tribunal,
New Delhi.
Sub: Action Taken Report (ATR) in the matter of O.A. No. 261/2020;

Residents Welfare Association, Jharsently (Regd.) Versus State of
Haryana & Ors., in compliance of the order dated 11-11-2020 of

Hon’ble National Green Tribunal.
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Report (ATR) in the matter of O.A. No. 261/2020; Residents Welfare
Association, Jharsently (Regd.) Versus State of Haryana & Ors., in compliance
of the order dated 11-11-2020 of Hon’ble National Green Tribunal.

Submitted for kind information and necessary action please.

DA/ as above

ST ey

Regional Officer
Ballabgarh Region

Endst. No.: HSPCB/BR/2021/ Dated:
A copy of the above is forwarded to the District Attorney,

Haryana State Pollution Control Board, Panchkula for information and further
necessary action please.

Regionll Officer
Ballabgarh Region

Endst. No.: HSPCB/BR/2021/ Dated:
A copy of the above is forwarded to the Member Secretary,
Haryana State Pollution Control Board, Panchkula for information and further

necessary action please,
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Ballabgarh Region
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Action Taken Report (ATR) In the matter of 0.A. No. 261/2t(;2::';r
Residents Welfare Association, Jharsently (Regd.) Versus Sta y
Haryana & Ors, as on 19/7/2021, in compliance of the Orders o

Hon’ble National Green Tribunal
1. Background and Directions of Hon’ble National Green Tribunal:

The matter in OA No. 261/2020; Residents Welfare Association, Jharsently (Regd.)

versus State of Haryana Is related to a grievance agalnst:

i) Cutting of trees on plot no. 1083 and 1084 of Village Jharsently, Sector 58,
District Faridabad, Haryana and,

ii) Remedial action against release of untreated effluents by HSIIDC in open and

in drain meeting river Yamuna.

In this matter, it was directed by Hon'ble National Green Tribunal vide orders dated
11.11.2020 (copy attached as Annexure-1) that:

wet a Joint Committee of CPCB, the State PCB and the Deputy .
Commissioner, Faridabad to look into the matter and take remedial

action. The state PCB will be the nodal agency for co-ordination and

\

|

compliance”
2. Compliance of the Orders of Hon'ble National Green Tribunal:

In compliance of the orders of Honble NGT, a Joint Committee was constituted

comprising of the following members:
1. Dr. Narender Sharma, Scientist ‘E, CPCB Regional Directorate, Chandigarh

(Nominated by CPCB)
2. Er. Abhijeet Singh Tanwar, AEE, HSPCB, RO, Ballabhgarh (upto April 9, 2021)/Er.

Sachin Kumar, AEE, HSPCB, RO, Ballabgarh (w.e.f April 9, 2021)
3. Shri Phul Singh Badana, SDO (Horticulture), MCF (Nominated by Deputy

Commissioner, Faridabad)
2.1, Action Taken Report of the Joint Committee:

The joint committee visited the site on 31/3/2021, to Investigate the matter, for
suggesting remedial action. Based on the observations made by the Joint Committee,

the following points were identified:
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i) The répresentative of the complainant (RWA, Jharsently), Shri Dharam Singh

)

i)

Dagar shared photographical and video-graphical details of the plantation
existed prior to levelling and removal of plantation/dewatering of the area.

It was observed that as on date, the plot Nos, 1083 and 1084 located within
the industrial sector 58, Faridabad, have been levelled by removing the
plantations followed by earth filling and therefore at this stage, there is very
little for the Joint Committee to Investigate with regard to release of industrial
effluents on this site.

However, in view of the above and the fact that the matter is related to
release of industrial effluents on to land, it was decided by the Joint
Committee to inspect the other plots of Industrial Sector 58, to verify if the
industrial waste and effluent. During verification, it was observed by the Joint
Committee that Industrial waste and effluent are being disposed off, on to
land in empty plots.The nodal agency (HSPCB) was requested by the
Joint Committee to obtain the details of ownership of such plots,
where industrial waste/effluent is being disposed off and the details
of industries involved in illegal dumping of waste/effluent deSpite
having CETP installed in this industrial sector. The photographs taken

by the Joint Committee alongwith location detalls, are attached herewith in
Annexure-2.

iv) The representative of HSIIDC, Shri Purshotam Kumar, Manager and Shri Hari

Krishan Sharma, Assistant Manager, shared the relevant details of the matter
in respect of HSIIDC with the Joint Committee. As per details shared by the
representatives of the HSIIDC, the permission from the Forest Department
was taken by the HSIIDC on 3/12/2020 and 15/12/2020 before removal of
trees/plants from the said plots. However, as per original application, the
cutting of trees/plants were started on 20/10/2020 i.e. prior to taking
permission from the Forest Department. HSIIDC informed that they have
more photographic evidences to the claim made by then regarding removal of
tree only after removal of trees. In view of the contradictory claims
made by the applicant and the representatives of HSIIDC, the Joint
Committee requested representative of HSPCB (Nodal Agency) to
obtain more details of the Plots under reference from Revenue
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Departments HSIIDC and HSVP relevant to this matter, so as to
further investigate and conclude this matter.

v) It was also informed by the applicant that a complaint was also lodged in the
local police station at the time of cutting the trees. Therefore, Nodal
Agency (HSPCB) was requested by the Joint Committee to get the
status report from the local Police Status, to verify the date of
incident and to establish If the trees have been removed with the
permission of the concerned agencies or not.

vi) During discussion during site visit, it was informed that the said plot
under reference is natural pond and hence such natural water
bodies are protected and are not to be disturbed. Relevant revenue
documents were also shared by the applicant. The nodal agency (HSPCB)
was requested by the Joint Committee to get these revenue
documents validated from the District Revenue Department and the
Haryana Pond and Waste Water Management Authority, Panchkula,
to verify the status of the said plots in the revenue records.

L4

The nodal agency was requested by the Joint Committee to obtain and provide the
above details to the Joint Committee within 10 days. The Joint Committee will
require another 10 days to study these details and prepare conclusive report
alongwith remedial action. The nodal agency was also requested to file the progress
report of the Joint Committee before the Hon’ble National Green Tribunal and make

a prayer to seek 20 days’ time to file the Final report before the National Green
Tribunal.

That effective co-ordination with and recelving of Information from various concerned
departments could not be done during months of April and May, 2021 due to second
wave of Covid-19. To execute the request made to nodal agency after inspection
dated 31.03.2021, a meeting was held on 01.06.2021 under the Chalrmanship of the
Deputy Commissioner, Dist.-Faridabad requiring the presence from concerned
departments. All concerned departments were directed to provide information and
documents desired by the HSPCB, After information received from the concerned
authorities/departments, Information and documents received were compiled and
accordingly, the details w.r.t above points were provided by the Nodal Agency to the
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members of the Joint Committee on 28/06/2021 and subsequently a meeting was
conducted on 19/7/2021 alongwith Site Visit, to discuss the details provided by
various agencies in this matter. The following Is the outcome of the site visit and the
discussion held during meeting of the Joint Committee w.r.t. status of the

compliance of the above points/action taken by varlous agencles:

I. As per details provided by HSPCB, the ownership of the plots where industrial
solid waste/effluent was observed, lies with HSIIDC at present. Few sites were
visited jointly by the Officers of HSVP and HSPCB on 02/06/2021 and the
industrial waste and effluent were found to be overflowing in the area.
Accordingly Sub Divisional Engineer, Survey Sub Division, HSVP, Faridabad
requested Executive Engineer, HSVP Division, Faridabad vide Memo No, 1210
dated 03/6/2021, to pump the industrial waste/effluent stagnated and clear the
site within 02 days (Annexure- 3)

II. Subsequently, the officers of HSPCB. Regional Office, Ballabgarh, Faridabad
visited the above sites on 16/7/2021 and it was found that there is fo progress
made by HSIIDC/HSVP w.r.t. filling of low lying area (plots adjacent to plot
no.238-242 & 263-267 where waste was found dumped) and display of waming
board. Accordingly, a letter No. HSPCB/BR/2021/1643 dated 16/7/2021 has been
issued to take immediate action in this regard (Copy attached as Annexure-4).

IIL. The analysis of samples collected by HSPCB from the sites (other than plots
adjacent to plot No.238-242 & 263-267), where stagnated water was observed,
indicated high COD and BOD (Copy of the analysis reports attached as
Annexure-5). However, exact source of contamination could not be ascertained
by the Joint Committee in the absence of analy-'s of solid waste dumped at site
(plots adjacent to plot No,238-242 & 263-267). In view of this, it was
decided by the Joint Committee that HSPCB should revisit all such
plots and collect the samples of stagnated water and solid waste after
monsoon period, to establish source and prepare remediation plan.

S L
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IV. As per information provided by the SHO, Sector 58 and the Forest Department,

the trees were removed after taking permission from the concerned agencies

(Copies attached as Annexure- 6)

. With regard to plot under reference (No. 1083 and 1084) as natural water pond,
according to the information provided by HSVP, the plot Khasra No. 121 as
mentioned in the applicant, was a natural pond. However, it has now been
acquired by HSVP, for developing Industrial Sector 58. The report in this regard
has also been submitted to Hon’ble NGT In the matter of OA No. 393 of 2019,
wherein the said pond has been listed as non-feasible for revival. This matter
has already been disposed off by Hon'ble NGT vide Order dated 11/12/2020
(Copy attached as Annexure-7).

. Further, with regard to plot under reference (No. 1083 and 1084), a letter dated
09.03.2021 (Annexure-8) was received by HSPCB, Regional Office, Faridabad,
from the Assistant General Manager (Engg. Div.), HSIIDC, IMT Faridabad
whereby it was submitted that land of village Jharsently was acquired by HUDA
(now HSVP) for development of Sector-58 and industrial plots were carved out.
The plot in question was allotted to M/s G Y Enterprises Pvt Ltd. Vide Memo
dated 26.06.2008 (Annexure-9) by Estate Officer, HUDA (now HSVP),
Faridabad. Possession of said plot was handed over by JE, HUDA vide memo
dated 29.04.2019 (Annexure-10). Sector-58 was transferred to HSIIDC. The
record of the industrial sectors was taken over by Estate Manager, HSIIDC,
Faridabad but maintenance of services was never taken over by the HSIIDC. It
was informed that after receiving request from the allottee of the said plot for
cleaning the bushes etc and filling of earth In low lying area of the plot. After
discussion with the competent authority, work of pumping out of stagnated
water in HSVP sewer line from the plot area and filling of earth in said plot got
executed through agency hired. It was also submitted that Permissions was
obtained for removal of minor trees and shifting of Peepal & Bargad minor trees
(Copy attached as Annexure-11). Compliance report of the permissions was
also sent to DFO Farldabad (Annexure-12),

WM ?Q)(fyﬁ\qj\ﬂ
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VIL It was informed by HSPCB on 17/8/2021 In the draft report that i) the

Estate Officer, HSVP, Faridabad informed vide Memo dated 20.07.2021 that plots
in question are to be filled by HSIIDC, however, Seven Nos. Warning Boards on
the site has been installed to control such type of activitles, iy it was informed
by the Assistant General Manager (IA), HSIIDC, IMT Faridabad vide its letter
dated 09.08.2021 that plots adjacent to Plot N0.238-242 & 263, Sector-58 have
been levelled and dressed. Copy of letter dated 09.08.2021 from the Assistant
General Manager (IA), HSIIDC, IMT Faridabad is enclosed as Annexure —-13.
Since the Joint Committee was informed regarding the above progress
on 17/8/2021, the verification of the above action taken by HSVP and
HSIIDC could not be verified by the Joint Committee.

2.1.2. Conclusion and recommendations:

a) Based on the examination of the documents received from HSIIDC, HSVP, Forest

Department and Police Department, it appears that trees were cut with the
prior permission of the Forest Department after complying with the
terms of the permission granted by the Forest Department.

b) As on July 19, 2021, dumping wastes was found on the vacant plots visited by

the Joint Committee in Sector 58, Faridabad despite letter dated 16.07.2021
written by HSPCB to HSIIDC/HSVP, for taking remedial action. However, steps
taken by HSVP & HSIIDC has been informed vide there letter dated 20.07.2021
and 09.08.2021 respectively. Since the Committee was informed about the
progress made in this regard only on 17/8/2021, this could not be verified by the
Joint Committee. HSPCB is required to take action as per the provisions
of Environmental Laws after ascertalning 1) the violators allowing use
of vacant plots for dumping the wastes and Ii) Industries, if any, found
involved in dumping of wastes,

HSPCB Is required to Identify all such vacant plots where Industrial wastes are
being dumped illegally and the industries Involved In such lllegal dumping of the
wastes by taking and analysing the samples of wastes after the monsoon season.
The strict action under provisions of Environmental Laws, must be
taken by HSPCB against the industries, if any, found Involved in

dumping of wastes and the land-owning agencies, if found allowing
the vacant sites for dumping of wastes.

M _— Pé(’y'}\g\ 7 Page 6 of 7
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This Action Taken Report (ATR) Is being submitted for consideration of Honble
National Green Tribunal. The Joint Committee will abide by further directions of
Hon'ble National Green Tribunal, in this matter.

A

w \./v ?“k 'VG\Q\
Regional Officer Dr. Narender Sharma /@0 D Commissioner
HSPCB, Ballabgarh Region  CPCB, RD, Chandigarh aridabad

Date: August 24, 2021
Place: Faridabad
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Annexure -1

Item No. 09 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 261/2020

Residents Welfare Association, Jharsently (Regd.) Applicant
Versus

State of Haryana & Ors. Respondent(s)

Date of hearing: 11.11.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant(s): Ms. Mansi Chahal, Advocate

ORDER

Grievance in this application is against cutting of trees on plot no.
1083 and 1084 of Village Jharsently, Sector 58, District Faridabad,
Haryana and remedial action against release of untreated effluents by
HSIIDC in open and in drain meeting river Yamuna. The applicant has

relied upon photographs in support of the allegations.

In view of above, let a joint Committee of CPCB, the State PCB and
the Deputy Commissioner, Faridabad look into the matter and take
remedial action. The State PCB will be the nodal agency for coordination

and compliance.

The action taken report be furnished to the Tribunal before the
next date by e-mail at judicial-ngt@gov.in preferably in the form of

searchable PDF/ OCR Support PDF and not in the form of Image PDF.
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A copy of this order be forwarded to the CPCB, the State PCB and

the Deputy Commissioner, Faridabad by email for compliance.

The applicant may serve a set of papers on CPCB, the State PCB
and the Deputy Commissioner, Faridabad and file an affidavit of service

within one week from today.

List for further consideration on 15.02.2021.

Adarsh Kumar Goel, CP

S.K. Singh, JM

Dr. S.S. Garbyal, EM

Dr. Nagin Nanda, EM
November 11, 2020
Original Application No. 261/2020
SN
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OFFICE OF THE SUB DIVISIONAL ENGINEER (SU HSVP
SECTOR-12, FARIDABAD
To

The Executive Engineer,
HSVP Division No.I, Faridabad.

Memo No. Date:

Subject:- Meeting in the case of O.A. No. 261 of 2020 titled as
Resident Welfare Association, Jharsently (Regsd) Vs.
State of Haryana & Ors. (NGT Matter)

In the subject cited above, it is intimated that the site adjacent
to plot No. 238-242 & 263-267 Sector-58, Faridabad visited with officer of
Haryana State Pollution Board on 02.06.2021 & found that industrial
waste/effluent being overflow in the area, the sewerage maintenance of.the
sector is under control-of Division No. I, HSVP, Faridabad that it is requested
to pump the industrial waste/effluent stagnated site & clear the site within 2
days. Matter is under NGT. If any litigation arise your office will be held
responsible.

This is for your kind information and necessary action.

Sub Divisional Engineer,
Survey Sub Division,
HSVP, Faridabad.

Endst No. 2o Date: O’S/Oé/la?//

A copy of the above is forwarded to the fcllowing for information
and necessary action please.

1. The Administrator, HSVP, Faridabad.
2. The Estate Officer, HSVP, Faridabad.
/(Zglonal Office, Ballabgarh Region, Haryana State Pollution
Control Board, Sector-16A, Faridabad.

i Sub DivilmM;ineer,

Survey Sub Division,

HSVP, Faridabad.
18
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;»w,q Regional Office, Ballabgarh Region .

§ TN Haryana State Pollution Control Board 1 &/& ‘
%?‘-f.;xg\__:\:_\ Sabr |tiewo Apartment, Sector -16A, Faridabad HAR M‘E?lb
N7 ebsite = www.hspcb.qov.in E-Mail - hspcbrobr@amail.com =

e Contact No. 0129-2225314 Nl i remre o
No. HSPCB/BR/2021/ | (.= — Yo e
PCB/BR/2021/ |,y — Y< Dated:|(, /07/2021
To
1. The Estate Officer,
HSVP, Sector-12,
Faridabad.
2. Estate Manager,
HSIIDC, IMT,
Faridabad
Sub: O.A. No. 261 of 2020 in the matter of Resident Welfare
Association, Jharsently Vs State of Haryana & Ors.
Ref. Meeting held under the chairmanship of worthy Deputy

Commissioner, Faridabad on dated 01/06/2021.

In this connection, it is submitted that the w.r.t. the above
mentioned NGT Case, meeting held under the chairmanship of worthy
Deputy Commissioner, Faridabad on dated 01/06/2021. It was discussed in
the meeting that Industrial Waste/ effluent was being disposed off and
laying in the plots adjacent to the plot no. 238-242 & plot no. 263, Sector-
58, Faridabad which was pointed out by the Joint Committee appointed by
Hon'ble NGT during their visit. In the meeting, the directions were issued by
worthy Deputy Commissioner, Faridabad for identification of the vacant plots
and for filling of low laying area where the waste was dumped and for
placing a warning board on the site as remedial action to control such type
of activities. The Plots/ Location were physical visited by the officers of
HSPCB along with and JE & SDO survey of HSVP, Faridabad on the same day

i.e. on 01/06/2021.
It is pertinent to mention here that the Plots/Location has been

again visited on dated 16/07/2021 by this office and found that there is no

filling of low lying area and no warning board has been placed till date, at

the plots where the waste is laying. |
It is further submitted that the next visit of Joint Committee is

fixed on dated 19/07/2021 for verification of action taken by departments

Annexure -4
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w.r.t. to the earlier report of Joint Committee and for preparation of final
remedial action‘ taken report which will be filed in the above said case in
Hon'ble NGT, Delhi.

In view of above, it is request to take immediate action and fill
the low lying area and place warning board at site immediately and submit
the action taken report to HSPCB with photographic proof to avoid any

adverse order by Hon'ble NGT.
Treat it as Most Urgent being NGT matter.

~

Ak
Regional Officer

ﬁBallabgarh Region
Date.:

A copy of above is forwarded to Deputy Commissioner,

Endst. No.

Faridabad with request to direct the concerned officers to take remedial

action immediately and to submit action taken report in above said case.

-

16
Regional Officer

Ballabgarh Region

£
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Monitoring
Issued to
M/s From Open land Jharsently adjoining M/s Studds, Report No - 03
Sector-58,
Latitude- 28.30763563, Long
Faridabad

Received on 01.04.2021 a sample
Tanwar AEE, Collected on 01.04.202

Studds, Sector-58, Faridabad.

REGIONAL LABORATORY
HARYANA STATE POLLUTION CONTROL BOARD '
Sector 16-A, Near HEWO Apartments, VY Lawreese ™
Faridabad ﬂ/ L eEiCien

itude- 77.298818510

A
[ AL

Date -09.04.2021

of domestic effluent from Sh. Abhijeet Singh
1 from the Open land Jharsently adjoining M/s

ANALYSIS REPORT

Sr. No Parameter
Colour
2. Odour
3. pH Value
4. Conductivity pS/cm
5. Suspended Solids mag/|
6. B.O.D. (3 Days at 27° C)mg/!
7. CcoD mg/I|
8. Oil & Grease mg/I
9. Sulphide as S mg/I
10. Iron as Fe mg/I
11. Phosphate as P mg/|
12. Zinc as Zn mg/|
13. Ammonical Nitrogen as N mg/|
14. Phenolic Compounds as CgHsOH mg/|
15. Hexavalent Chromium as Cr*® mg/I
16. Total Chromium as Cr mg/|

Sample Not Collected by us
Sample consumed in testing

T

JSA-1 JSA-II

HSPCB/Lab/FR/2021/ 2.8

land
M/s

Outlet from the Open
Jharsently adjoining
Studds, Secto58, Faridabad
Blackish

Bad

8.2
7820
510

160 —
808 «
3

ND

0.6

- R
La 1&14

' Dated 0? 0&//,,0),,

1. Copy to The Member Secretary, HSPCB, Panchkula

VZ’ Copy to Regional Officer , Ballabgarh
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REGIONAL LABORATORY

HARYANA STATE POLLUTION CONTROL BOARD
Sector 16-A, Near HEWO Apartments,

Faridabad )

53 .

Monitoring

Issued to
M/s From Open land near M/s Cosmic Reslgns pvt. Ltd., Report No - 04
Village - Jharsently, Longitude-77.299267910, Latitide- Date -09.04.2021
28.32177364
Faridabad

Received on 01.04.2021 a sample of domestic effluent from Sh. Abhijeet Singh
Tanwar AEE, Collected on 01.04.2021 from the Open land near M/s Cosmic Resigns
Pvt. Ltd., Village - Jharsently, Faridabad.

ANALYSIS REPORT

Sr. No Parameter Outlet from the Open land near
M/s Cosmic Resigns pPvt. Ltd.,
Village - Jharsently, Faridabad
1. Colour Blackish
2. Odour Bad
3. pH Value 5.9
4. Conductivity pS/cm 8210
5. Suspended Solids mg/| 490
6. B.0.D. (3 Days at 27° C)mg/I 145~
7. CcoD mg/I 768
8. Ol & Grease mg/| BOL
9. Sulphide as S mg/l ND
10. Iron as Fe mg/I 0.9
11. Phosphate as P mg/I 1.2
12. Zinc as Zn mg/! ND
13. Ammonical Nitrogen as N mg/| 36.8
14. Phenolic Compounds as C¢HsOH mg/l  ND
15. Hexavalent Chromium as Cr*¢ mg/| ND
16, Total Chromium as Cr mg/| ND

Ssample Not Collected by us

Sample consumed in testing

i

JSA-1

HSPCB/Lab/FR/2021/ %D

Dated 0?/0” 209//

1. Copy to The Member Secretary, HSPCB, Panchkula
VZ, Copy to Regional Officer , Ballabgarh
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shemr St @, HSPCB/BR/2021/478 % wsawu 3 srara g wwe ¥-

NGRS
yfyars &, 314-5P-1l DT 03.11.2020 & yfyare 1. 334-5P:11 OT

17.11.2020 RWA sizdaey @I Utar 3T 9 o o1, 1083 ar 1084 w58 &
e«?mmaﬁmmmmqaammamfmmﬁamncmqam

mﬂméwéwmwmmmdﬁn‘éa?mtzm!ﬂﬁﬁmwzwmv
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Annexure -7 55

Item No. 07 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 393/2019
(With report dated 04.12.2020)

Mahesh Kumar Applicant(s)
Versus

State of Haryana & Ors. Respondent(s)

Date of hearing: 11.12.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Respondent: Mr. Rahul Khurana, Advocate for MC Faridabad, DC Faridabad,
MS HPWWMA & HSPCB

ORDER

1. A factual and action taken report was sought from Haryana State
Pollution Control Board (HSPCB) and District Magistrate, Faridabad with
reference to the allegation of inaction to protect 76 Ponds in Faridabad
District. According to the applicant, Faridabad District is a dark zone as
per classification made by Central Ground Water Board on account of
past depletion of ground water. In such circumstances, it was necessary

to protect the ponds for which appropriate action was not being taken.

2. The matter was last considered on 05.03.2020 in the light of report
dated 04.03.2020 filed by the State PCB and the District Magistrate
giving the status of water bodies in question. The Tribunal directed
action in terms of judgment of the Hon’ble Supreme Court in Hinch Lal
Tiwari v. Kamala Devi & Ors. (2001) 6 SCC 496 and file a further action

taken report.
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3. Accordingly, an action taken report has been filed on 04.12.2020
as follows:

“7 ' List of total 52 ponds are said to be non-feasible for their
restoration due to the reasons as mentioned below:

i) The 11 ponds sites mentioned in Annexure R/1, have
already been acquired by the Haryana Shehri Vikas
Pradhikaran (HSVP, earlier it was known as HUDA), as
confirmed by the office of Sub Divisional Engineer, Survey
Sub Division, HSVP, Faridabad vide his office Memo No.
2305-06 dated 26.10.2020. The HSVP has planned /
developed Sectors 58, 59, 61, 62 on these ponds sites.
The 3 ponds' sites mentioned at Sr. No. 12 tol4 of
Annexure- A/2, as per the letter dated 04.11.2020
received from the office of District Waqf Board, Faridabad
was allotted to Muslim Community for burial purpose in
execution of the orders of the then Chief Minister, Haryana
in 1995 and at the same time it was also ordered that the
concerned revenue record of the land in question be
executed in favour of "Ahle-Islam" The land in question is
being used as graveyard since 1995 and is running
Graveyard there at present.

i) The 1 pond site mentioned at Sr. No. 15 of Annexure-R/2 is
owned by PWD B&R, Haryana as confirmed by the
Executive Engineer-1 cum Nodal Officer for Rejuvenation of
Water Bodies, MC, Faridabad vide his letter dated
26.10.2020. The public road exists on site.

il The 1 pond site mentioned at Sr. No. 16 of Annexure-R/2
has been allotted to Aggarwal Pracharini Sabha in 1991
and at present Aggarwal College is running there for more
than 20 years.

iv) The 33 ponds sites mentioned at Sr. No. 17-39 in
Annexure R/2 are not-feasible for their restoration due to
construction of Schools / Parks / Temples / College / ITI /
Gaushala / Water Pumping Station etc.

v) Land of 13 ponds mentioned in Annexure-R/3 are said to
be under litigation due to encroachment on the ponds land
and the matters of which are pending in the respective
Districts Courts/ High Court of Punjab & Haryana
/Hon'ble Supreme Court of India.

8. The 25 ponds' sites which are said to be feasible for their
restoration, their tentative timelines are being given below based on
the current status of the ponds:

i) With respect to Ponds' sites as mentioned at Sr. No. 1 to 6
& 11 to 14 of Annexure R/4, revised DPRs for low cost
model are under process and their restoration works are
likely to be completed 31-12-2021.

i) Ponds' sites mentioned at Sr. No. 7 to 10 of
Annexure R/4 are said to be under development
by Faridabad Smart City, for which the DPRs have
been finalized and are under the process of
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approval. The Development of these ponds is likely
to be completed by 31.12.2021.

iy With respect to Ponds' sites as mentioned at Sr.
No. 15 to 25 of Annexure-R/4, low cost model
DPRs of the Ponds are under the process of
approval and their works restoration are likely to
be completed by 31-12-2021.

In view of the above, out of total 77 water bodies 52 water
bodies are not-feasible due to encroachments, construction,
allotment and litigations etc. as mentioned in Annexures- R/ 1 to
R/3 and remaining 25 water bodies are feasible as mentioned in
Annexure — R/4 which can be restored after receipt of the
administrative approvals of the estimates / DPRs and receipt of
funds for their restoration by 31-12-2021. The HPWWMA is of the
view that till the restoration of these 25 water bodies, the water
bodies' sites should be protected from encroachments and kept
Kachchaa (clay-built) to ensure ground water recharge.”

In view of above, no further order is necessary.

The application is disposed of.

Adarsh Kumar Goel, CP
Sheo Kumar Singh, JM

Dr. Nagin Nanda, EM

December 11, 2020
Original Application No. 393/2019

DV
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Annexure -8

m g Mﬁﬁ AN Haryana State Industrial and58

/ \ Infrastructure Development

t,'a 1 I Egi < > Corpn. Ltd.
ﬁTITT %&l’é@' \ / Engg. Div, Office Building, Sector-69,
IMT Faridabad-121004, Near Entry Gate
v E-mail ID:hsiidcfaridabadia@gmail.com
Ph. 7015560930

(A St.ate GOVeI nment Undel taklng)

AT,
Agional Officer,

Haryana State Pollution Control Board,
Sector-16, Faridabad.

Sub: Court case in the NGT, Principal Bench, New Delhi titled as Residents

Welfare Association, Jharsently V/s State of Haryana & Others.
ir CopMs 26][20)0

Kindly refer to the subject cited matter.

In this connection, it is intimated that the Hon’ble NGT Court had made a joint

’ committee of CPCB, State PCB and Deputy Commissioner, Faridabad to look into the

matter vide order dated 11.11.2020. HSPCB is the nodal agency for co-ordination and
compliance. The chronology of the facts is given below:

1. The case is related to the Plot No. 1083, Industrial Estate, Sector-58,
Faridabad. The brief history of the case is that the land of village
Jharsently was acquired by HUDA (now HSVP) for development of Sector-
58. The industrial plots were carved out. The said plot was allotted to M/s
GY Enterprises Pvt. Ltd., C/o Sehgal Automobiles, Director, Sh. Pankaj
Sehgal, Mathura Road, Faridabad vide Memo No. A-Ind-2008/31093 dated
26.06.2008 by Estate Officer, HUDA (Now HSVP), Faridabad. Further, the
possession of the said plot was handed over by JE, HUDA vide memo No. 5-
1333 dated 29.04.2019.

2. As per the orders of State Govt., HSVP industrial areas were ordered to be
transferred to HSIIDC. Indl. Sector-58 was also to be transferred to HSIIDC.

3. The record of the industrial sectors was taken over by Estate Manager, shed No
133-B, Sector 31, HSIIDC, Faridabad but the maintenance services of these

sramlil sectors was never taken over by HSIIDC and later on maintenance of services

R TR e T e

transferred to MC Faridabad.

4. As per the e-mail dated 16.07.2020 of Estate Manager, HSIIDC, Faridabad, it was
intimated that a request has been received from the allottee of the above said
plot for clearing the bushes etc. and filling of the earth in the low lying area of
the plot. Further, Estate Manager, HSIIDC, Faridabad vide letter No. 508 dated
17.07.2020 provided the copy of the RLA as well as copy of physical possession to
this office.

5. After discussion with competent authority and under their directions, estimate )

regarding dewatering, rernoval of bushes & earth filling from the said plot was |

sent to Head Office, HSIIDC, Panchkula. The Head Office approved the estimate
vide letter No. 2877 dated 24.08.2020 for amounting to Rs. 9.51 lakh.

The online tender for this work was called. After tender processing, the work |

Wwas allotted to the lowest agency M/s Anamika Enterprises. The work order was

Issued to the agency on 30.09.2020 to complete the work within the period of

two months,

7. The letters dated 01.10.2020, 08.10.2020 & 20.10.2020 were also written
to Executive Engineer, HSVP, Faridabad to clean the sewerlines as the

infrastructure of this sector is being looked after by HSVP.

The agency to whom the work was allotted not started the work at site so show

cause notice under clause-2 was sent to the agency but agency again did not

start the work so the action was taken against the agency under clause-2 and the 27
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consent of the 2nd lowest agency was taken and the work was allotted to the

/ 2nd lowest agency i.e. M/s Nirmal Infra Project on 12.11.2020. The agency

completed the work by pumping out ihe stagnated water in HSVP sewerline fror

————

the plot area and filled the earth in said plot.

9. Regarding, removal of minor grown trees, a letter No. 1848 dated 0.?.1.1.2020
was sent to Range Forest Officer, Sector-17, Faridabad to take permission for
removal of tree from the above said plot. )

10. Further, a letter No. 1961 dated 18.11.2020 was also written to Executive
Engineer, HSVP, Faridabad for cleaning of sewerline in front of said plot for
smooth flow of waste water.

11. The permission was given by Range Forest Officer vide letter No. 1335 dated
03.12.2020 for removal of minor trees except peepal & bargad minor trees.

12. Further, this office requested to DFO, Sector-17, Faridabad for permission of
shifting the peepal & Bargad minor trees from the above said plot. The
permission was granted from Forest Office, Faridabad on 15.12,2020.

13. The compliance report of the permission was also sent to DFO, Faridabad vide
this office letter No. 3565 dated 22.01.2021 by doing the same as stated therein.

Therefore, HSIIDC has completed the work with all due diligence, care and with the
help of district administration. The next date of hearing is 09.04.2021. The
report is submitted for kind perusal and information please.

Thanking you,

Yours faithfully,
For Hr. State Indl. & Infra. Dev. Corpn. Ltd.

Assistant General Manager (Engg. Div.)
HSIIDC, IMT Faridz(bad.

v

HSIIDE — Your pantuer. in progress

ol it A Wl QA 6, dmgE 00

59

REGD. Office: No. C-13-14, SLCTOR-6, PANCHKULA TEL. : 2590481-83, FAX: 91(172) 2590474 E-MAIL : info@hsiidc.on
WEBSITE : www.hsiidc.org, NEW DELII OFFICE : TEL. : 23347680-81-82, FAX : 91 (11) 23347688 [-MAIL : delhi.hsildc@gmagi.l.com
Corporate Identity Number : U29199HR19675GC034545
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/[ o Annexure -9
* “,\mg.\_:\‘;;\‘_!'lil,ta\!\;lll"\ lj'IM'CN'I—MI'HORITY

- —

(7 FARIDABAD.

REGISTERED A.D.

a5 [he | oante Ofheer,
€ {urvana Urban Development Authority,
& seetor - 12, lFaridabad.

| M's GY Enterprises Pvt. Ltd, c]. Sat\aﬂﬁ Automeb s

Ditector Sh. Pankaj Sehgal,
|3/2 Mathura Road, Faridabad.

Memo No. A-Ind-2008/ 30 9% Dated. <2£4,/6/28

'bjcct:- Regular Letter of Allotment of Industrial Plot No.1083, Industrial Estate
, Sector-58, Faridabad. . ’

; Your application has beert onsidered & an industrial plot as detailed below, has
ibeen allotted to you on free-hold basis as per the following terms and conditions and subjc’ct to
f%’:thé provisions of Haryana Urban Development Authority Act, 1977 (hereinafter r=ferred 2> as the
“Act) and rules / regulations made there under and further provisions pf E.NL.P-2005, as
’amended/to be amended from time to time. The approximate area of the plot and the Lentative
fprice of the plot given below, are subject .to adjustment in accordance with the actual
* measurement at the time of delivery of possession.

[ Sector | Name of Plot | Appox. Arca __in | Tentative price of the |

i|No. |UIE No. | Dimension/ | Sq.mtr plot. @ 3. U500 (=

e Description hor - 0L - |

58 Faridabad. 1083 4000 18800000/ \
\ .

. In case you accept this allotment, please send your acceptance by Regd. A.D. post
?!ong with an amount of Rs3090000/- and affidavit to the acceptance of terms and conditions of
Fthis allotment letter, within a period of 30 days from the date of issue of allotment lett:r which
" shall constitute 25% of the total tentative cost-of plot, together with an amount of Rs}10000/-
~alrcady paid by you. Remaining 75% amounting to Rs14100000/-..can be paid, either in"lump
" sum within a period of 60 days without interest or in five equal half-yearly installmen:s, along

with interest @ 9% simple interest per annum. However interest on the balance ou‘:slanding‘
" amount shall accrue from the date of offer of possession of the plot. Derault in pavment of
- installments shall entail penal interest @ 12% p.a. for the defaulted period on the ¢efaulted

amount. However, in case of extreme exigency/hardship the above time limit of 30 _:1ays can
further be extended by 90 days (up to 30 days at the level of concerned Estate Cfficer, ) days at
the. leve! of concerned Administrator and up to 90 days at the level of Chief ,L‘..dnnmstrato_r
Provided you send vour acceptance to the offer of allotment with in a period of 30 aay* fm”‘] ‘h/‘:
d‘“f} of issue of this letter along with his request for granting further extension a3 Pad H_L_D
policy. In case your failure to submit your consent within a period of 30 days, the 1070 'C.‘dlnCSt
money deposited with the application form shall stund forfeited to the Authority 1o which you
shall have no claim. ' 29
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" Jall be made by means of depgund eaft g

. { e . ehed )i A ';;Yl.l; LY ! Yo o

ynent Authority  Faridabsd dresoun on ! b bR )
) 0noonny s

wuch remittance  shall accoImnnan el ¢

evelol Ly
GRS (W (VAP
the nurnber of the plot and e

& every
s 0 (he site 1.€
[ ill (he absence O

5.

UY z l‘:u.‘.;r -,.“,‘.r’”;“,ul(’;‘!’ ;’:) j
LCLOr nurnbe L. e TR
. ot l' ¢ . mocyr 10 wnicn the .
( these particulars, amount remitted shall not be deem

e
“Y O e
I POt oot |

ed y,y nzve een
i

The above price i tentative to the cxtent that any cnhancerent in the o 0
b | by the compelent Authority / Court under the Land Acquisition Act shall 2 ‘;
; . ‘ i . whian, Tl A
g ;d;:t proporl"onutcly, as determined by the Authority, The additioral price determined <na;
AN nec snz

53“&“‘1(1 within 30 days of demand without interest or in installments with interest a3 per FUDA

i,

[ case of payment is not received on the due date on which it falls due (o in czse tre
s not paid within time) the Estate Officer shall proceed o take zciion for

"d'd:i'ﬁonﬂl prices it . : , _
?&. apsiton of penalty and resumption of plot in accordance with the provisions of section 17 of

HUDA Act,1977.

e (n the event of violation of any of the condition of allotment / transfer the [ state
"m'ccr may resume the land / Building in accordance with the provisions of section 7 of
HIUDA Act,

5 The Land / Building shall continuc to velong to the Authority until the entire
2 onsideration money together with the interest if any, due to the Authority ofi account of <zle of
Ech land or building or both is paid. You shall have no right to transfer by way of sale, gift,
s morigage, or otherwise the plot/ building or any right title or interest therein, except wita the

% prior permission of competent authority. :

5. On payment of 100 pereent of the 'éntative price of the plot / building, you. shall

\Z'evecutc the Decd of conveyance in the prescribed form and in such manner as may be dirzcted:
lae Estate Officer. The charges of registration and stamp duty will be paid by you.

. The plot/ building shall not be used for any purpose other than that for which it .has
3. been allotted in accordance with the plans approved by the competent Authority. No obnoxious

147

g ade shall be carried out in or any land building.

" :\:’c . You shall have to pay all general and local taxes rates or cesses imposed or assessed on
4 %aid land building by the competent Authority. ' ;&

c‘l’;“Pound wY?lu sl‘\al.l ha'vc lo pay scparatcl)" for any construction l}iaterial trees §tructur'e and
3 Besseq g dﬂ existing in your plot at the time of allotment of which compensation has been
e 1, nd paid by the Authority if you want to make use of the same. _

he Authority will not be responsible for leveling thé uneven sites.

g 13, " 2 . »
B Dproveg m;‘):?nPOSScsgo}\ of the plot will have to be taken by you and building Pla{1§ will L‘ got
% of, +imum within 90 days from the date of offer of possession -

ef 30
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1o g
. itrati i + other
k lloiment, whatsoever shall be referred to the sole arbitration of Chief Administrator or any

FaPN |
ol
condition that the

allotier Immpdic
shall 1-1. ' ey
. Sh(l“ lgl‘\L‘ over (h(\. pOE;UCSS.I()q‘{:;'haﬁ

llotment shall further be subjeer 1 the
. The a ment and depositing 159, amouny

g . s N IR
. r-."?'”'epl-ae onstruction of boundary wall ut leqq UP 10 DPC lever within et 30 days i'~ilint' .
gand ralIslolment shall be withdrawn and.earnest money refunded withoyt inteiest, -
L:ch the 8
|ch[

iod of 3 years from the datc o offer of p
’}peln?ailing which the plot shall be resymeg a
5§‘foper8.tl<:1n2fthe plot. No further extension shy be gr
L nsideratlo

rding extension in time limit shall not be applica
- E ega
Bolicy 2

)

any circumstances. The
ble in case of this allotment.

The Authority reserves to itself all mines and minera.ls Whatsoever in or under the said
L% b such rights & powers as may be necessary. or .expedlgnl for the purpose of searching
Sl with btaining & enjoying the same at all such time & in such manner as a2uthority shall
\.Orklngho ower to carry out any surface of any underground working & to let dow 1 the
fiing fit wit | Pr any part of the said site & to sink pints erecy buildings const-uct lines and

e of all 0 riate and use surface of the said site & to sink pits erect buildinz constriction
fpenerally alI;Ffr:p ropriate and use surface of the said site for the purpose of doing all such things
fand ge“ﬁ: c)on[\)'srliem for necessary for the full enjoyment
s may

of the exceptions and reservations
tained ,provided that the allottee shall be entitle to.receive from the autherity such
: Cfem con ’

. for the occupation by the authority of the surface & for damage done to the surface or
?'m-em ?, the said land by such works or working or letting down as may be agreed upon
gidn 316 authority and allottee or failing such agreement as shall be ascertained by reference
[ between

o arbitration.

The Authority may through its officers and sérvants, at all reasonable times and
4 nable manners, after 24 hours notice in writing, enter.in land upon any part of the said land
'Teaso . )

“ building erected thereon for the purpose of ascertaining that the allottee has duly performed and
"guslen'eg the condition to be under the rules/ regulation made under the said Act.

The Authority shall have full right, power and authority at.all times to do through.us
ers or servant all acts & things may be necessary or expedient for the purpose of enforcing

Lompliance with all or any of the terms, conditions & restriction imposed and reco;.er frlon: z'(t)):t
B first charge upon the said land / building the cost of doing all or any such act & thing anc
£ incurred in connection there with or in any way relating thereto.

A

All dispute and differences arising out of or any way touching or concerning this

officer appointed by him in this behalf, it will not be in an objection to such appointment that the

" : ~ ' al with
F. “ditalor 50 appointed is a Govt Servant or an officer of the Authority thhatﬂl:e.g%:i ttos(é::zmt'or‘
- Maller 1o which this allotment relates & in course of his duties as such the Govt,

“in di ifferences.
. Otlicer as cage may be, expressed his views on all.or any of the mastel In dS\SPUte or d
¢ decision of sych arbitrator shall be final & tinding on concemed parties.

E )
reEﬁlfding h

“ or, the information
No separate notice will be sent for payments ol unslallmez1t§. i&ﬁzrgf éol.u’t(:sy-_
e installment amount due and due date etc may be sent as a

' . >t up their units
il. IUis made clear that only non-polluting Industries will be allowed to set up
he allotted plot. 31
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W3 (

cate on completion you may ocey

on Certifl p"j'. the builds
as per approv ild; | uilding 6 se _
d as per approved building plan, The self e&;'t (i’t;csz:atlcf-gcmﬁcate. { a
noccupamign; £ 17

o oying 15 COPSTE han 15 days bef
&) pmitied not less “ant %tl)'Sh ctore the expiration of validity of i G
]pf'ccrﬂﬁcatc 1S found condrabrly 0 t e grQUnd reality, double the com Oja:\lfltl'oned p\a.n. Ir‘\" Vg
& case of compoundable  violations. However non-com oupd,Lr)l Mg rates viill be
be removed by a.llottee othem'nsc the same shall be remo?/ednbd }LCULY olatior. wil
£ e, A complaint against the Al:ChIFCCl shall be sent to Council ofy Arch;::\c;lt the cost
fiects will be barred for future pretizfg:‘(m any Estate developed by HUDA., > and the
g WA

Sovyr

of the plotwoffered to you andcan-b

If the allottec appoints any attorney he/ she shall submit the certified copy of registered
h and signatures of the allottee duly attested by the magistrate

-}ney alongwith photog.rap '
Ehin a week from the registration of the deed by Regd. A/D post or in person.

Calculation Checked

[

1 g
okt Supdt. A/gﬁ/.

\ >

i founts Officer Chief Accounts Officer.- ESTATE OFFICER
' | HUDA, FARIDBAD.
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e —— e,

- nrmn,

on

i 5\ “ 1 '
,ﬂ'r,":,v-’t.ygf(j' 1

‘ ’”“.:! "-";‘-"‘1"4;(,’. b
CERTIFIiCA
A (R A }t il
"y AR LS 1 eapiry, ’}.{",: i
ANV -fﬂ')‘l'-:': TR u'.:l':"?q‘u‘.a'—",

(/‘\f K A(..&u«m

Clate Offre il s M, TYIYTITTITIT IO . ,Unlor En . l
state PR ; J gineer of the
fi Office, HUDA £ A . ebrzseeba.. Have carelully checked the relevant papers anzfﬁ(:e
i ons of the Plot No. o RE R SL R S Urban Estate;r-'a id the
. ’ ' r
e S?,‘;e of the plot allotted to Sh. .M./S....(n..‘)f...é.\r.\«f«k/kt;«r.&:/.y,_,, LAl kDot idabag
’: -ﬂﬁg'iﬁté.-m.bw.é;\'éﬁr.....................n.....u....uu...'..... Is glven as undﬂr : . N tiiia,,
S? V= ”,'."ﬁ_ In A% .-"sw"{,,;; :,'-;;-‘x'.ﬁ .I“"‘&"“:lk‘\y\"?‘l{.?::,“w! a‘;&;%m — : iy
ENSION: i e
e b LA N N @‘hx}"“" ‘-‘“-f ) il T ' o 7 '
tLengthofthe plot ........... R N — : ;

readth of the plot....... SO

L A .
-
o’ L

: Accordingly, on the basis above details, the possessions at the plot has been giv
i@thorised person. '

........................................ . 080174

to the said Allottee/

| 'jf/stYEw@ 14

---------------

Zstate ...... Fivon st

wtessssesssssssnssssnnnnnn @8 PF above dimenslon allotted to me vide Estate Officer HUDA
" “ @

N ¥
Z12.9.5.......... dated Z6/K/J«m£ vide E. O. Letter No.P:.T%.t//.,:{:.,qﬂ,/ﬁ.?_Dated AT La 3.
| undertake and follow the conditions as laid down i
1UDA (Erection of Building) Regulations 1979 with late

illotment letter No.

n the allotment letter and provision of HUDAAct 1977, and
st amendments,
Further | have seen the Plot which is free from any t

ype of encrochment and agree to accept the pgssession, | will
#ve at least one week Notice to the Estate Officer before actually starting the construction.

Postal Address ..K/o,_,_[,&2.:,,,mnfé¢m«v.__~-£-

e
-------------------- seesivareeed
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e Annexure -11 g5
g9 frr sRamvin WRaR ]
, D
w Frater— SY T WRETH, WALEAE :

g g s, Aaer—14, BAGETT | GIHIT— 0120-2286760 i,
’!

SR - ')"

~

FHT— /73 fesid— 277 ¢os
a1 A "
Assistance General Manager (lA),
HSIIDC, IMT Faridabad.
fd§g —  Permission for removing the tree from the plot No. 1083, Sector-58, HSVP,

Faridabad.
gedf —  3MudT uN SHid 1848 [P 03.11.2020 (WTw fesTid 01.12.2020).

’ e fawa & < § ey forar e @ R Wi a3 BT A
e g <o SIBR), gooiaiTe gRT A TAT| a9 WRTE  SESK,
Wﬁﬁ%ﬁﬁmﬁqﬁéﬁﬁ%ﬁwwawm,mﬁﬁmﬁ
vEqd @ Giue & U=d Ao 9 3G yolfy @ Uil AIse @ Us Ale W dEd TS
i | Sod RaAd I W 99 AT @ PIs W ARfEm |r] a8 gk gl
gﬂ%v diuel g aTe XSd /IS e B B HRYT AR wiiEa § 1 3
o 7 qOIE & geT B! BISHR IRAIAT Wil TR 3 oA @ UST Bl dred IR
wmﬁuaﬁmaﬁﬁﬁﬁﬂﬁ%lugammwmégmﬁ%l
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a1 i,
Assistance General Manager (IA),
1SHDC, IMT. Faridabad

fawa Permission for removing the tree from the plot no. 1083, Sector 58, HSVP,
Faridabad

weH AUt 4= HHid 3159 fAFTE 11.12.2020

SR Rwg @ e # deifbd T B HIepT {3 96710310,
eene ¥ GRaT Tl doviodio, deendire @ RdE # eifda Rerd sfER 3
Sug 3 G2 7 @ e & ded oo & e Fmfu B # afta #1 ferrer e
43 g FoT03i0 3 RUE @ FEeR YA g3 Sad US| Bl IuPad W d FHE WX
i e B TordiE ) fame FX @ A Yo @) O 81 3 UST @ g9

1q - . IR c 5
| 39 3 TSP SR W 6 QiU 9 4 TG B WY TR HUARE K9T T

@Gl H Uvgd &Y |
SN—

| S [T RS
URIGETT |
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Annexure-12

Haryana State Industrial and 67
Infrastructure Development

Corpn. Ltd.

Engg. Div., Office Building, Sector-69,
IMT Faridabad-121004, Near Entry Gate
E-mail 1D:hsiidcfaridabadia@gmail.com
Ph. 7015560930

No. HSIIDC/IMT/FBD/2021/ 3S¢S™ [+ i3 Dated:?2 ~ |- Q¢ 9)

District Forest Officer,
By-Pass Road, Sector-17.,
Faridabad.

Sub: Compliance report of planting 10 nos. Peepal Trees.
Sir,

This reference to your permission for removing the trees having
various less girth Sector-58, HSVP, Faridabad vide letter no.1401

dated 15.12.2020 on subject cited matter.

The Compliance report hereby submitted for planting the 6 nos.
Peepal trees & 4 Nos. Bargad Trees. Photographs are attached

herewith for your reference.

This is your kind information please.
Thanking you,

Yours faithfully, ‘
For Hr. State Indl. & Infra. Dev. Corpn. Ltd.-

Assistant General Manager (Engg. Div.)
HSIIDC, IMT, Faridabad

HST7DC — Your frantuer in frogress

GSiighel AT : A, H. 13-14, BFE-6, TUFHAT - 134109,
REGD. Office: No. C-13-14, SECTOR-6, PANCHKULA TEL.: 2590481-83, FAX: 91(172) 2590474 E-
MAIL : info@hsiidc.org
WEBSITE: www.hsiidc.org, NEW DELHI OFFICE : TEL. : 23347680-81-82, FAX : 91 (11) 23347688

. E-MAIL : delhi.hsiidc@gmail.com
Corporate Identity Number: U29199HR19675GC034545
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Annexure-13
Haryana State Industrial and

Infrastructure Development g8
Corpn. Ltd.

- Yfyamon Iy enfire
v e faerd <
Engg. Div, Office Building, Sector-69,
IMT Faridabad-121004, Near Entry Gate

) E.mall ID: iafaridabad@hsiidc.org.i
Ph. : 09810581395 0 \
H -

(A State Government Undertaking) ——t
No. HSIIDC/IMT/FBD/2021/ 318 Dated: q|5[2021

g"’w'ﬁ""_’/[)mo...... AN 1 R
( | sE!iZISC-BIJf’ etk

\%egional Officer, Y AEEA/F
. - \ P
PV@' S 1281

Haryana State Pollution Control Board,
Ballabgarh Region, Opp. HEWO Apartment,
Sector-16 A, Faridabad. fm (BRT~ / \0/ r
7
Sub: Minutes of meeting held on 04.08.2021 in 0.A. No. 261 of 2020 titled as /W ’6
Residential Welfare Association, Jharsently Vs State of Haryana & Ors. ‘\\A’Z/

Sir,

This has reference to your office letter N.HSPCB/ BR/2021/1788 dated 05.08.20021

on the subject cited above.

As per direction of Worthy Deputy Commissioner, Faridabad in the meeting held on
04.08.2021, HSIIDC has been leveled and dressed the plots adjacerit to Plot No. 238
to 242 & Plot No. 263, Sector-58, Faridabad. It is also mentioned here that the
HSIIDC has not taken the infrastructure services of Sector-58. Faridabad till now.

This is for your kind information and further necessary action please.

Thanking you,

Yours faithfully,
For tate Indl. & Infra. Dev. Corpn. Ltd.

@)

istafit Gerleral Manager (lA)
HSIIDC, IMT Faridabad.

‘Z‘S‘??D@ — 7/m feanitner in fnognedd 37
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____Tel. 0129-2220691 E-Mail: eofbdhudal2@gmail.com

OFFICE OF THE ESTATE OFFICE, HSVP, SECTOR-12, FARIDABAD

69

- o

TO &’ ? ) Kr‘ o / ,"/. ." A m \3"...’?"91?7‘.W’ '
The Regional Officer, %(‘ RO

Ballabhgarh Region o 1.\

Haryana Pollution Control Board, {“\ﬂﬂ 2@49 (2R)

Near HEWO apartment, Sector-16A,
Faridabad., - ' “)

1
Memo No. S2¢ & Dated: 2 0/7/2/

subject :  O.A. No.261 of 2020 in the matter of Resident Welfare Association,
Jharsently Vs State of Haryana & Ors..

kindly refer to your office letter No. HSPCB)B/R-2021-1642 dated
16.07.2021 on the above subject.

It is intimated that Industrial Sector-58, (village Jharsently)
including plot No. 238-242 & 263, Faridabad has already handed over to HSIIDC
Deptt. as per direction of Govt. of Haryana, so the filiing of low lying area wnere
the waste dumped is to be done by the HSIIDC Depértment. However, seven
Nos. warning board (photo copy attached) on the site has been installed by this
office to control such type of activities. This is for your information and

necessary action.

DA/- Photos
Es&%cer,
HSVP, Faridabad.

Endst. No. Dated :

A copy of the above alongwith photographs of warning board is
forwarded to the following for information and necessary action please .
1. The Administrator, HSVP, Faridabad. 4
2. The Deputy Commissioner, Faridabad. /
3. The SDE(S), HSVP, Faridabad, (

Estate Officer,
HSVP, Faridabad.
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